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MAHARASHTRA ACT No. XXIII OF 1998! ,
[THE MAHARASHTRA GODAWART MARATHWADA [RRIGATION DEVELOPMENT CORPORATION
Acrt, 1998.]

[This Act received the assent of the Governor on 14th August 1998 : assent
was first published in the Maharashtra Government Gazette, Part-IV, on the
17th August 1998.]

Amended by Mah. 9 of 2000 (8-10-1999)t@
»oo " 31 of 2000 (4-5-2000) t

An Act to make special provisions for promotion and operation of irrigation
projects, command area development and schemes for generation of hydro-
electric energy to harness the water of Godawari River pertaining to the State of

c’ Maharashtra and other allied and incidenta! activities including flood contrel in
- the Godavari River Valley by establishing the Godawari Marathwada Irrigation.
’ Development Corporation.

WHEREAS it is expedient to make special provisions for promotion and
| . operation of Irrigation projects, command area development and schemes for
generation of hydro-electric energy to harness the water of Godawari River
- ‘ pertaining to the State of Maharashtra and other allied and incidental activities
including flood contrel in the Godawari River Valley by establishing the Godawari
- Marathwada Irrigation Development Corporation; and to provide for matters
connected therewith and incidental thereto hereinafter appearing ; it is hereby

enacted in the Forty-ninth Year of the Republic of India, as follows :—

" CHAPTER I
PRELIMINARY
1. (I) This Act may be called the Maharashtra Godawari Marathwada Short title
Irrigation Development Corporation Act, 1998. - and extent.

(2) It shall extend to the main stream of Godawari River in the Districts
of the State of Maharashtra as specified in the Schedule to this Act and such
other area or areas, as the State Government may, by notification in the'
Official Gazette, spec1fy

2. Inthis Act, unless the context otherwise requires,— Definitions.

(@) “ area of operation of the Corporation * means the area of the main
stream of Godawari River and any other area or areas to which the provisions
of this Act are extended by the State Government by notification in the
Official Gazetie, under sub-section (2) of section 1;

‘ ‘ - (b)) “ Corporation ” means the Godawari Marathwada Irrigation
Development Corporation established under section 3 ;

(¢} “Hydro-Electric Power Project ” means and includes the planning,

construction, maintenance and management of Hydro-Electric Power Projects

(excluding Bhandardara (Phase I and II) and Ghatgar Hydro-Electric Power

Projects) within the area of operation of the Corporation and shall also

include such Hydro-Electric Power Projects as are assigned, handed over or
transferred to the Corporation by the State Government ;

(d) “ Irrigation Department™ means the Irrlgatlon Department of
Government;

(e} “ Irrigation Project ” means the planmng, construction, malntenance
and management of .

! For Statement of Objects and Reasons, see Maharashtra Government Gazette,
1998, Part-V. _
7 This indicates the daie of commencement of the Act.
@ Mah. Ord. 31 of 1999 was repealed by Mah. 9 of 2000, s. 7.

H 4156—-264a
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3] \&a_]or Irrigation Project having irrigable command area of more than
10,000 hectares,

(i) Medium Irrigation PrOJect having 1mgab1e command area of more
than 2,000 hectares and upto 10,000 hectares,

(tif} Minor Irrigation Project having irrigable command area of more
than 250 hectares and upto 2,000 hectares,

and shall include command.area development flood control and other’

allied activities; .

{f) “ main stream of Godawari River ” means the geographical area of
Godawari River and all its tributaries within the Districts of Nashik and
Ahmednagar and in the Marathwada region of the State of Maharashtra ;

(2) “ Member ” means a member of the Corporation designated as Director ;
(h) “prescribed ¥ means prescribed by rules made under this Act;
{i) “regulations ” means the regulations made under this Act ;

{j) “State Government” or “Government” means the Government of
Maharashtra

CHAPTER 1T .
ESTABLISHMENT, CoNDUCT OF BUsmvEss aND EMPLOYEES OF THE CORPORATION

3. (1) The State Government shall, by notification in the Official Gazette,
establish, for the purpose of this Act, a Corporation to be called the Godawari
Marathwada Irrigation Development Corporation.

(2) The Corporation established under sub-section {1) shall be a body
corporate having perpetual succession and a common seal, with power to
contract, acquire, hold and dispose of property, both movable and immovable,
and to do all things necessary for the purposes of this Act, and may sue and
be sued by its corporate name,

{3} The head office of the Corporation shall be at Aurangabad.

4. (1) The Corporation shall consist of the following members, namely :—
(a) the Minister for Irrigation e e ex-officio
' Chairperson ;
(b) two non-official members to be appointed..  Vice-Chairpersons ;
by the State Government. ) ‘
(¢} the Chief Secretary to Government .. .. ex-officio Vice-
. Chairperson;
(d) Secretary to Government, Irrigation Department. ex-officio Managing
Director;

(e) Secretary to Government, Irrigation Department ex-officio Member ;
(Command Area Development). . A

(N Secretary to Government, Finance ]jepartment ex-officio Member ;

(g) Secretary to Government, Planning Department  ex-officio Member ;

(h) Secretary to Government, Revenue and Forests  ex-officio Member ;
Department (Forests).

(i) Secretary to Government, Revenue and Forests  ex-officio Member ;
Department (Relief and Rehabilitaiion). .

(/> Becretary to Government, Agriculture Department  ex-officio Member ;

(k) seven members to be nominated by the State Government, from amongst .
the members of the Maharashtra State Legislative Assembly elected from the
Assembly eonstifuencies in \ash1k and Ahmednagar Districts Marathwada
Tegion.
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(/) two members to be nominated by the State Govcrnment, from amongst
the members of the Maharashtra State Legislative Council from Nashik and
Ahemednagar Districts and Marathwada region ;

(m) one officer not below the rank of Secretay to Government, from the cadre
of the Engincering Services of the Irrigation Department to be appointed by the
State Government as the Member-Secretary of the Corporation who shall be
designated as the Executive Director of the Corporation. The Executive Director
shall be entitled to take part in all the deliberations and proceedings of the meet-
ings of the corporation but shall have no right to vote.

{2) The term of office of the nominated members shall be for a penod of one
"\ year unless terminated carlier by the State Government :

Provided that, the members of thc Maharashtra State Legislative shall.ccase

to be the members of the Corporation if they cease to be membcrs of the Maha-
rashtra State Legisiature.

(3) The non-official members, of the Corporation nominated under clause'(b)

of sub-section (/) shall recieve such remuneration and allowances as may be laid
down by regulations.

(4) The official members of the Corporation shall receive such compensatory
allowances, for the purpose of meeting the personal expenditure in attending the
meetings of the Corporation, as may be laid down by regulations.

5, (/) There shall be an Execative Committee consisting of the following mem- Executive

bers, namely — Committee.
(&) Managing Director of the Corporation .. Chairperson ;
{b) Executive Director of the Corporation Member ;
{¢) Chicef Engineer, [rrigation Department, * Member :
Aurangabad.
(d) Chicf Engincer (Command Area Development), Member ;
Aurangabad.
(e) Chicf Accounts and Finance Officer of thc Cor- Member ; .
poration. t
‘ {f) Superintending Enginecr of the Corporation .. Member-Secretary.
' (2) The powers, functions and duties of the Executnve Commlttee shall be such
as may be laid down by regulations, .

6. (DA pcrson shall be disqualified for being nominated as a non-official Dlsqlla"'

momber or continue to be such member, if he,— bcr:ﬂfp
(a) is an employee of the Corporation, except the Executive Director ; and remg::ls
(b} is of unsound mind, and stands so declared by a competent Court ; of membres,

(¢) is an undischarged insolvent ;
(d) is convicted for an offence involving moral turpitude ;

(e) has, directly or indirectly by himself or by any partner, cmployer or em-
ployee, any share or interest, whether pecuniary or of any other nature, in any
contract or employment with, by or on behalf of, the Corporation ; or

{f) is a Director, Secretary, Manager or other office of any Oomp'.my, which
has any share or interest in any contract or employment with, by or on behalfl
of the Corporatior.: -~ . . 4 feeaiimm -~

H 4212_33a
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Provided that, a person shall not be disquaiified under clause () or clause (f)
* by reason only of his or the Company of which he is a Dircctor, Secretary, Mana-
-ger or other officer, having a share or interest in— .

(i) any sale, purchase, leasc or exchange of immovable property or any agres-
ment for the same ;

(if) any agreement f‘or loan of money or any security for payment of money

only ;
(iif) any newspaper in which any adveitisement relating to the affairs of the
Corporation is published.

- (2) The State Government may remove from the Corporation any . non-oﬂicaal :
member nominated by it, who in its opinion,—

{a) has been disqualified under sub-section (I} ; I -
«  (b) refuses to act ; :

(¢} has so abused his position as a member as_to render his continuance on: )
". the Corpotation detrimental to the interest of the ptiblic : or -

(d) is otherwise unsuitable to continue as member.

(3) Ne order of romoval under sub-section {2) shall be made; unless the non-
“official member has been given an opportunity to submit his explanation to the
Government and when such order is passed, the office of the mémber so removed
shall be deemed to be vacant,

{(4) A mcmber who has been so removed under sub-section (3) shall not be cligible N
- . for reappointment as member or in any other capagity on the Corporation,

Meetings of T (I} The Corporation shall meet at such times J.nd placcs as the Chairperson
Corporation. May decide and shall, subject to the provisions of sub-section (3), cbserve such rules
of procedure in regard to the transaction of business at its meetings (including

quorum thereof) as may be laid down by regulations :

Provided that, at least one meeting shall be held in every calendar month in such
manner so as to ensure that not more than thirty days intervene bctween the two
meetings. B

{2) The Chairperson or, in his absence, such of the Vice Chairpersons appointed -
under clause (5) of sub-section (I) of section 4, if both are the members of the State
Legislature ; as may be predetermined by the Chairperson by an order, shall preside ,
.over the meeting of the Corporation ; and in the absence of all the three, the Chief
Secrctary to Government, bsing the ex—oﬂicw ‘Vice-Chairperson shall preside over
such mezting : .
Provided that, if the Vice-Chairpersons appointed under clause {(5) of sub-section
{7) of seciion 4 aré persons other than the members of the State Legislature, the
Chief Secretary as the ex-officio Vice Chairperson shall, in the absence of the Chair-
person, preside over the meeting and in absence of the Chief Secretary, such of the
;. other Vice-Chairpersons, as may be predetermined by the Chairperson by an order,
shall preside over such meeting :

Provided further that, if for any reason the Chairperson and the Vice Chairpersons
arc unable ta attend any meeting, the meeting shall stand adjourned.

{3) A member, who is directly or indirectly concerned or interested in any contract,
loan, arrangement or proposal cntered into or proposed to be entered into, by or on
behalp of the Corporation shall at the earlicrt possisle opportunity disclose the
nature of his interest to the Corporation, and shall.not be present at any meeting of
the Corporation when any such contract, loan, arrangement or proposal is discussed,
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unless- his presence js required by the other members for the purpose of cliciting
information, but no member so required to be present shall vote on any such contract,
loan, arrangement or proposal *

Provided that, a member shall not be deemed to be concerned or interested as
aforesaid by reason only of his being a share-holder of 2 Company concerned m

. any such contract, loan, arrangement or proposal.

8. The Corporation may, from time to time, constitute committee or committees Constitu-

" out of its members consisting of such number of them as it may think proper and tion of

may delegate (o such comumittce or committees such powers of the Corporation as jt SOmmittees.

may decm fit for carrymg out the purposes of this Act.

9. (1) The Corporation or any of its committces may invite any officer of the Provision
Central Government, State Government, local authority or any organisation or any %‘“““?.3 ?
person to attend its mecting or meetings as a special invitee for the purpose Gommt
of assisting or advising it on any matter or matters. The officer ‘or person so invited and focal

may take part in the procecdings, but shall have no right to vote. authority.

(2) The officer or person so invited shall be entitled to drawn such honorarium or
compensatory allowance for the purpose of meeting the personal expenditure in
attending the meetings of the Corporation or any of its commusttees as the Corporation
may determine, from time to time.

10. Any vacancy of a member of the Corporation shall be filled as carly as pmmg up

. practicable, in like manner as if the appointment were bemg made for the first time. of casual

vacancy of
member,

11. No act done or proc"edlngs taken under tms Act by the Corporation or any Act not to

. committee appointed by the Corporation shall be invalidated merely on the grounds tlc%"all-
of — by vacancy,

(a) any vacancy of a member or any defect in the constitution or rcconstitution lnfonnallty
of the Corporation or a committee thereof ; or .

(b) any defect or 1rregulanty in the appointment of a person as a member of
thc Corporation or of a committee thercof ; or

* {¢) any defect or lrregu:anty in such act or proceedmgs not affecting the
substance. o

12. (I) The Statec Government shall appoint. Executive Director as provided 1n Officers and
sub-section (1) of scction 4, Superintending Engineer and Chief Accounts and servams of
Finance Officer not below the rank of Director from the Maharashtia Finance and Corporation.

Accounts Service, for the Coiporation.
(2) The Corporation may, with the prior approval of the State Government

appoint such other officers and servants subordinate to the officers mentioned in-
sub-section (1), as it cons:ders necessary for the cfficient performance of its duties

and functions.

(3) The conditions of appointment and service of the officers and servants and
their scales of pay shall,— '
(a) as regards the officers mentioned in sub-section (7), be such as may be
prescribed ; and
(b) as regards the officers and servants mentioned in sub-section 2), be such ’
as may be laid down, from tune to time, by regulatnons o
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{(4) Subject to the superintendance of the Corporation, and the overall control on
the activities of the Corporation, the Managing Director shall supervise and control
all its officers and employces including any officcrs of Government appointed on
deputation 1o the Corporation.

Disquatii- 13. No person who has, directly of indirectly, by himself or by his partner or
cation of agent, any share or interest in any contract, by or on behlaf of the Corporation or
all oficers in any employment under, by or on behalf of the Corporation otherwise than as an

" officer or staff thereof, shall be qualified to be an officer or staff of the Corporation.

Authentica- 14, All proceedings of the Corporation shall be authenticated by the Chai person
tion f:” or Vice-Chairperson and all orders and instruments of the Corporation shall be
ordems, ¢C g ythenticated by the Managing Director and the Exccutive ‘Director or any other

Corporation. officer of the Corporation as may be authorised in this behalf by regulations.

CHAPTER IIi

VESTING OF PROPERTY, ASSETS, LIABILITIES AND OBLIGATIONS AND TRANSFER
or EMPLOYEES. )

Vmand 15. (7) From such datc as may be specified, fiom timc to time, by the State
er ‘t’; Government (hereinafter in this section referred to as * the appointed dats ™), —

@pmm_ {a) the properties and assets comprising movables and immovables including
Irrigation Projects, Hydro-Electric Power Piojects, works under coastruction
and management of completed schemes, specified in that behalf, situated in the
area of operation of the Corporation. which immediately before the appointed
date vested in the State Government and were under the control of the Irrigation
Department, shall vest in and stand transferred to the Corporation and all
income derived and expenses incurred in that behalf be brought on books of the
Corporation ; and : .

_— Ll .- - R - v - . L]

(b) the rights, liabitities and obligations of the State Government, ‘ whether
arising out of any contract or otherwise pertaining to the said projects of the State
Government shall be decmed to be the rights, liabilities and obligations of the
Corporation. v

4 1(2) Such properties, asscts, rights, Liabilitics and obligations shali be valued in
such manner as the State Government may determine.

{3) All suits and other lcgal proccedings with respect to any scheme for the
development of Irrigation Projects and Hydro-Electric Power Projects vested in the
Corporation, under sub-section (1), instituted against or defended by the State
Government before the appointed date may be continued, or defended by or against
the Corporation. ’ :

Decision of 16. Where any doubt or dispute arises as to whether any property or assets have
Swmte vested in the Corporation under section 15 or any rights, liabilites or obligations
Government pave hecdme the rights, :liabilites or olbligations of the Corporation under that
vesting of Scction, such doubt or disputc shall be referred to the State Government, whose
property to decision shalibe final.~ o wpn wv e o0 4. L ¢
be final. Ty oyl e RV SV PR S I I
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17. (1) Where on account of conferment of any powers, duties and funtions Power of
on the Corporation by or under this Act, in the opinion of the State Government, 'State
any employees in the field establishments, that is, officers and employees Government
belonging to technical staff as well as ministerial and non-ministerial staff to depute
{permanent, regular, temporary, converted regular permanent, temporary and certain
daily wages) in the Irrigation Department on the date specified by the State Government
Government engaged in the fields of planning, investigation, design, ¢™Ployees to
construction, management, land development of the state sector, irrigation Corporation.
projects, lift irrigation scheme and Hydro-Electric Power Projects, have been
rendered surplus or are likely to be rendered surplus wholly or partially to
- the requirements of the State Government, or where the services, of such
i officers and servants are required by the Corporatien for efficient exercise of
its powers, performance of it duties or discharge of its functions, the State
Government, the Head of the Department of the State Government or any
officer authorised by the State Government in this behalf may, from time to
. time, having regard to the necessity therefore, by order, depute such officers or
employees to the Corporation, and the Corporation shall take them over and
employ them on deputation, subject to the provisions of this section. .

(2) The period of deputation of any such employee to the Corporation shall be
five years except when any such person is required to be repatriated on the -
grounds, such as promotion, reversion, termination or superannuation or any
other reason as may be directed by the State Government. After the expiry of the
"period of deputation, he shall stand repatriated to service under the State
Government:

Provided that, during the period of such deputation all matters relating to
the pay; leave, allowances, retirement, pension, provident fund and other
conditions of service of the employees on deputation shall be regulated by the
Mazharashtra Civil Services Rules or such other rules as may, from time to time,
be made by the State Government. ’

(3) All the regular, permanent and regular temporary permanent employees,

" of the said establishment transferred on deputation te the Corporation under

sub- section (2) shall have a lien on their posts in the service under the State

Government and the peried of their service under the Corporation shall, on

their repatriation to the service under the State Government, be counted for
their increments, pensions and other matters relating to their service.

- {4) The Corporation shall.have the authority to transfer the officers and
‘ staff members within the area of operation of the Corporation. ™

(5) No employée on deputation to the Corporation shall be entitled to any
deputation allowance. .

(6) The salaries and allowances of employees on deputation to the
Corporation shall be paid from the Corporation’s fund.

. (7) Save as otherwise provided in this section, the terms and conditions of
services of employees on deputation to the Corporation shall not be less
advantageous than those applicable to them immediately before deputation
and shall not be varied to their disadvantages except with the previous
sanction of the State Government. )

CHAPTER 1V
FuxcTioxns axb POWERS OF CORPORATION

18. The functions of the Corporation shall be— Function of

{a) to promote and operate,— Corporation.

(i) irrigation projects and command area development including flood v

control ; and -
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(ii) schemes for the generation of hydro-electrical energy ;

(b) to plan, investigate, design, construct and manage the irrigation projects
and command area develepment }f,and to help drip irrigation schemes through
the Agriculture Department of Government] ;

{c) to plan, investigate, desigh, construct and manage the schemes of the
generation of hydro-electrical energy;

(d} to enter into contracts in respect of the works and any other matters
transferred to the Corporation alongwith assets and liabilities under this
Act; -

{e) to invite tenders, bids, offers and enter into contracts for the purposes i
of all the activities of the Corporation. hufl

{f to promote,participation of any person or body or association of
- individuals, whether incorporated or not, in planning, investigation, designing,
construction and -management of irrigation projects, and command area .
development and Hydro-Electric Power Projects including flood control ;

. (g) to yndertake schemes or works, either jointly with other corporate
bodies or institutions, or with Government or local authorities, or on an agency
basis in furtherance of the purposes for which the Corporation is established
and all matters connected therewith ;

(h) to pr‘omoté_ irrigation related activities such as fisheries, pisciculture,
floriculture, horticuliure, sericulture, tissucculture, ete. ;

(f) to promote tourism water sports and other related activities on and
around the Irrigation and Hydro-Electric Power Projects ;

() to develop the land around or nearby lake and in other suitable locations
with irrigation facilities and other infrastructure facilities and lease part or
whole of such déveloped properties to the interested parties ;

(k) to prepare annual plan and five year working development plan;
(1) to prepare annual budget ;

(m) to undertake any other activities entrusted by the State Government
in furtherance of the objectives for which the Corporation is established.

General 19. (1) The Corporation shall have the powersto accord technical sanction

powers of of acceptance of all tenders, sanctioning budget and making financial

the provisions, settling disputes arising out of contracts and any other thing which

Corporation. may be necessary or expendient for the purposes of carrying out its functions
under this Act.

(2) Without prejudice to the generality of the foregoing provision, such
powers shall include the power,—

{a) to acquire and hold property, both movable and immovable as the
Corporation may deem necessary for the performance of any of its functions,
duties, activities and to lease, sell, exchange or otherwise transfer any property
held by it on such conditions as may be deemeed proper by the Corporation;

(

(b) to construct or cause to be constructed such dams, barrages, reservoirs,
power houses, power structures, electrical transmission lines and sub-stations,
navigation works, irrigation, flood control and drainage canals and such other
works and structures as may be required ;

(e} totake measures to prevent pollution of any water under its control and
to take all measures deemed necessary to prevent discharges into such water of
effluents which are harmful to water-supply, irrigation, public heaith or fish life ;

* These word were added by Mah. § of 2000, s.6.
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! * (d) tostock.its resarvoirs or water-courses. with fish.and to sell ﬁsh or. fishing st
3 ﬁ;_,- rights and prohibit taking out fish from"the water-under’its control ; AR Rl

J
Mai\il L (é) to assist in the establishiment: of water users: asgociation and ofher. organisa- © --‘;---
XXIO L fiohs formed 'tinder the.Mahatashtra Co-Sperative: Sotieties <Act, 1960, for the ;:,j_‘f':_' .
1961, - better use of fagilities made aymlable by the Corporauon : T ; s
o (f) to: Aease rights for. Water sports, - other 1ecreat1onal actwme.““relatcd to thc WAF ok
use of reservoir and ite surroundings and 1escrvoir watcr efte lenst) ey in

I

-(g) Lo "cstblish, - maintain .and operate laboratories, " expenmema] and. resgarch
stations and farms for conducting experiments and reasearch fores o e
(i) utilising the water, electrical energy and other resources in (he most eco-
nomlcal manner for Lhe development of the Godﬂwarl River Valley ;
. (u) detcummlﬁg thc cﬁ"ect of; lts operatroriS‘ Dn the ﬂow- condnt:ons in- Thq o TRg?
g]o Wcll:'l “River and ‘its’ tnbuta‘ﬂes }. U cgms ‘_“ oE R 1,’ "‘ﬂm -
. b J Clan | ..-rvv-’ g u brcian Wt s
L 1(—-([{]) pro\udmg nawgmon;condrhpn in. the,Godaw.m aner and its tr15u1 azert gt
SCIATIES § o woiad sy Lena il B 0DINLaYe ) 858 Bl 4 phapt e e S
(h} to engage suitable consultant or person having spec'al knowledge or skill .
10 assist the Corporation in the performance of its functions ;

c

()] 16 do all such other things and pérform such acts as may be necessary for,
« or incidental or conducive to any matters which arc.neccssary for furthcfance
of the ob]ectwes for which the Corporation.is established.

i,
o

G .20, J‘he Corporatlon ‘shall, fram tinte to tm1c ‘determine ‘drid lévy water cnarges Watér
accordmg to volume, fot” supp]y of ‘watér’ Tor* irrigation, industrial-and _domestic charges
piirposes to the State Gévérnment,’ 1oca.1 .authontes Govemment agenclm cultiva- for ~

N - a3 @7 SUPPIY 6.
tors ‘dnd Jwater ‘Users, associations’ L 17 " {7 rore L1 7 Water for

Provndcd that, thef]evyrof water charge? shall be such that wa(.er charges §0 TeT lrngauon
covcred ‘shall, bc sufficient at, least to cover_the.interest charges of-thé loan raised industrial

and domestic
by the Corporation from the open market.,r, ‘5 g, 4% Forermoon, e o purposg;

.

21. , The Corporation shall pay.the mtelest on the borrowed moncy through the Responsi-

rcf:overy of wate‘r charges T e Eer _-:*" el e bilityof -y
e L X R N S A 4 ,'. " mhle s gz ,,:5;.,‘ 250 ! Gorperauqn
T S s N RIS R LR for payment
s+ 1 f-‘p -""‘ ~ s L ; . oA ’ Orlmefﬁﬂﬂ
' - ol L Lt N e o T on borrowed

PR I T r.,‘, . R e e LTS S f‘ 5.0 - % S N e DT moncy

22. No person shall construct operate ot inaintain, \mthm tho area-of opergtion Prohibition
of the Corporation any dam, bandhara or weir ot other work or any mstallatlon for of

the extraction”of surfac‘e water withiout the, priot approval of the Corporatlom gcr!:gnru‘cuon

Provxded that, the Stal;_e Govérnment or,a local authorlty may,. construct and bandkara,
cperatc stich dams weirs, bandﬁaras ete. anywhczc o1 actoss.any river or basin Weil, ¢tc.,

within such area of opera.tlon or aSSIgn or hand over such dam, bandhara, Welr efc. ;’;;cr%tv;‘l"g-
to'the Corpora.tlon R L S T SRt PR e " Corporation.

HAE T LT "-'-’}' h'u T A R “""nf_‘ ‘_“"ﬂ‘ B 2 B
"23 The Corporatlon shall keep - co-ordiniation  with < the" State Govcrnment Co-ordina-
Railway Authormec local authorities and statutory bodies with a view4o minimising tion
the inconvenience ]lkely to be caused by the submergence of railway, lands and :"mo"rﬁ‘“
roads and commumcatlons and_shall bear the cost of any re-alignment thereof or to rmmlr;ise

r&setﬂeman’f of - any =p0pulaf10n renderedincdessary by such:submergence. »7- iocon-u

:F' brmpven oot Ly A i IR Ty ST SHEAD S I ,‘_._.,_. TGk qmam ps ¢ =73 sehiencgrl:
i .‘_;.LIU-..:.t i) oF s wnenieny st FH ) L L i - _n‘;-_“‘mumde;w
‘H'L ﬁ A ' - s
. . e ...r..t’ ‘N‘" LG LA 5 gance.

H 421234 . ,
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Powersto 24, Notwithstanding anything contained in the Maharashtra Irrigation Act, Mah
b%mcf;{;ed 1576 and the Bombay Canal Rules, 1934,— ﬁg‘(

ration (@) the Corporation may carry out all or any of the functions and exercise ali of 197

Mahar:stll:t‘g or any of the powers of the State Government or the appropriate authority; and

;‘gzsi"g-}’ﬁ“ (b) -any officer of the Corporation authorised in this behalf by the Corporation
? *  may carry.out all or any of the funcuons and exercise all or any of tho powers
of the Canal Offlcer,

under the provisions of the said Act and the rules, wﬂhm the area-of operation
of the Coiporation.

Powers of 25 The Stare Government may issue to the Corporation such general or.special
" State directions as to policy or exercise of the powers or performance of the functions by
Government the Corporation, excepting in respect of levying and recovery of water charges by .

d“;gt:g‘:]“:the Corporation, as it may think necessary or expedient for carrving out of the

purposes of this Act and the Corporanon shall be bound to follow -and act upon
such directions.

CHAPTER V : o

ACQUISITION OF LanD

Power to - 20. The State Government may for carrying out the purposes of thts Act, J of
acquire compulsorily acquire for the Corporation land under the Land Acquisition Act, 1894 19%4.
fand for and the acquisition of any land for any of the said purposcs shall be deemed to
PO R s 0 & public purpose within the meaning of that Act. So also the Corporation shall
- Act. make available to the Revenue Department of the Government or to any Officer
authorised in this behalf by Government such fund as is required for the acquisition
of the land. The Officer shall submit the account of such fund to the Corporation

through the concerned Revenue Commissioner.

Transfer of  27. () For the furtherance of the objects of this Act the State Government may,
Government by notification in the Official Gazette, upon such conditions as may be agreed upon
o 1ands to petwean the Government and the Corporation, place at the dlsposal of the Cor-

TPOratoin. " poration any lands vested .in the State Government :

Provided that, the State Government shall not place at the disposal of the Cor-
poration any lands which are notified and included in a reserved forest..

(2) After any such land has been so placed at the dlsposal of the Corporatlon it
shall be dealt with by the Corporation in accordance with the provisions of this
Act or the rules or regulations made thercunder and the directions, if any, gwen by
the State Government in this behalf.

(3) If any land placed at the dlsposal of the Corporatron under sub-seeUOn (1) 1%
not required by the Corporation, the State Government may. ask the Corporation
to restore it to the State. Govemment upon such terms and conditions as may be
mutuaﬂy agreed upon. ) o .

Powerof 28. Subiject to an}' Iules made by the State Government under thm Act the

C"rpgm“‘m Corporation may retain, lease, sell, exchange or otherwise dlspose of any land, any
wogigg:f biilding or other property Vested in it, in such manner s it thinks fit for carrying
' out the purposes of this Act. - _
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CHAPTER VI
FINANCE, ACCOUNTS AND AUDIT

29. All property, fund and other assets vesting in the Corporation shall be
held and applied by it, for the purposes of this Act. . .

.30. {I) The Corporation shall have and maintain its own fund; to which
shall be credited,—

(¢} all moneys received by the Corporation from the State Government by
- way of grants, subventions, loans, advances and the loans raised under this
) Act;

(b) all fees, costs and charges received by the Corporation under this Act ;

. {c) all moneys received by the Corporation from the disposal of lands, buildings
and other properties, movable and immovable and other transactions ;

(d) ail moneys received by the Corporation by way of water charges, rents

and profits or from any other source.

(2) The Managing Director of the Corporation with prior approval of the
Corporation may keep current and deposit account with the State Bank of India,
or any other Nationalised Bank approved by the State Government in this behalf.

(3) Such accounts shall be operated by $uch officers of the Corporation as
may be authorised by it in this behalf.

(4) Notwithstanding anything contained in sub-sections (2) and (2), the
Corporation may keep on hand such sum as it thinks fit for its day-to-day
transactions, subject to such limits and conditions, as may be prescribed.

31. (I) The State Government shall, by appropriation duly made in this
behalf from time to time, provide an aggregate sum of not less than rupees
111950 crores,] to the Corporation Fund, as its share of the capital required by
the Corporation, for the performance of the functions of the Corporation under
this Act, and such contribution shall be paid in suitable instalments spread

11445
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Provided that, the State Government shall, by appropriation duly made in

i over a period of ten years from the date of establishment of the Corporation :

this behalf, initially contribute and pay a sum of rupees 185 crores to the
Corporation Fund : : ‘

Provided further that; the contribution made by the Government shall be

exclusive of the expenditure incurred by the Government for and in connectlon
with the establishment of the Corporation.

(2) The capital provided by the State Government shall not carry any
interest.

32. The State Government may, after due appropriation made by the
State Legislature by law in this behalf, make such grants, subventions, loans
and advances to the Corporation as it may deem necessafy for tMe performance
of the functions of the Corporation under this Act; and all grants, subventions,
loans and advances made shall be on such tqr@amﬂ“mdltlons as the
State Government may determine..

”

! .These figures and word was substituted for the figures and word “ 1300 crores
* by Mah. 31 of 2000, s. 5. .

Grants,
subventions,
Joans and
advances to
Corporation.
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33. (1) The Corporation may, subject to such conditions as may be
prescribed in this behalf, borrow money from the financial institutions or non-
resident Indians, or from the open market by issue of guaranteed or
unguaranteed bonds, debentures stocks and otherwise, for the purpose of
providing itself with adequate resources.

(2) The maximum amount which the Corporation may at any time have on
loan under sub-section (1) shall not exceed rupees one thousand crores, unless
the State Government fixes a higher maximum limit for this purpose.

84, The Corporation may accept deposits on such conditions as it deems
fit from persons, authorities or institutions, to whom allotment or sale of land
or buildings or fishing rights is made or is likely to be made in furtherance
of the objects of this Act.

35. The Corporation shall pave the authority to spend such sums as it
thinks fit for the purposes authorised under this Act, from and out of the fund of
Corporation referred to in section 30 or from the reserve and other funds referred
to in section 38, as the case may be.

36. It shall be competent for the Corporation to spend such sums as it
thinks fit also on objects authorised under this Act other than Irrigation
Projects and Hydro-Electric Power Projects and such sums shall be treated
as common expenditure payable out of the fund of the Corporation before
allocation under section 37 of this Act.

37. The total capital expenditure chargeable to a project shall be allocated
between the two main objects, Irrigation Projects and Hydro-Electric Power
Projects, as follows, namely :—

(a) Expenditure solely attributable to any one of the said two objects,
including a proportionate share of overhead and general charges, shzll bhe
charged to that object; and

(b) Expenditure common to both the said objects, including a proportionate
share of overhead and general charges, shall be allocated to the said objects
in proportfion to the expenditure which, according to the estimate of the
Corporation, would have been incurred in constructing a separate structure for
that object less any amount determined undei clause (a) in respect of that
object.

38. (1) The Corporation shall make provisions for such reserve and other
specially denominated funds as the State Government may, from time to time,
direct.

(2) The management of the funds referred to in sub-section (I}, the sums
to be transferred, from time to time, to the credit thercof and the application
of money comprised therein, shall, subject to the directions, if any, issued by
the State Government in this behalf, be determined by the Corporation.

(3) None of the funds referred to in sub-section (Z) shall, except with the
previous approval of the State Government, be utilised for any of the purposes
other than those for which it is constituted. .

39. (1) The Executive Director of the Corporation with prior approval of
the Managing Director of the Corporation shall, at a special meecting to be held
in the month of October in each year, lay before the Corporation the budget
estimates of ths Corporation for the next year.

(2) Every such budget estimate shall be prepared in such form as the State
Government may, from time to time, by order, determine and shall provide for;—

~ (i) the proposals plans and prajects which the Corporation proposes to execute
cither in part or in whole during the next year;

{1998 : Mah. XXIIT




1998 : Mah. XXIII} Maharashtra Godawari Marathwada Irrigation 11447
~ Development Corporation Ac: 1998 . o

(i) the due fu]ﬁlment of all theliabilities of‘ the Corporation; and.
(i) the implementation of the provisions of this Act;

and such estimates shall contain a statement showing the cstimated income and
expenditure on capital and revenuc accounts for the next year and such other parti- N
culars, indicating the financial performance of the Corporation, as the Statc Govern- -~ "'
ment may direct. The budpet shali clearly reveal the' financial outlny and k -
performance. .

40, The Corporation shall consider tho budget estlmates subm:tted to it u.ndet Sanction of
scction 39 and approve the same with or without modificdtions’ on or before such budset
date as the State.Government may, from time to time, determine. .. tstimates

41, The Statc Goveroment may guarantee the repayment of any loans and Governmesnt
payment of interest on all or any of tho loans given or transfcrrcd to the Corporation, 88

'42. (1) Subject to the provisions of sub-scction (2} of section 440f this Act, the Disposal of
net profit, if any, attributable to cach of the main objécts; namely, mlgat:on and profits and
power shall be fully credited to the Corporation. * deficits.

(2) The net deficit, if any, in respect of any of the objects shall be solely. borne .
by the State Government, W

tor.

b
ar

e
&
-

J

43.  The interest charges. and all other expenditure shalt be-added to the eapztalllntemt -
cost and all receipts shall be taken in reduction of guch capital cost, if the Corpma- charses and
tion is in deficit. . A cxm to

. be added to
. and
taken for
reduction of
' ‘mpatal cost.

44. (1) The Corporation may make provision for depreclauon £ und at such rates Deprecia-
and on such terms as may be spacified by the’ Comptrofler and Auditor Genera] tion fund.
of India, and in consuitation with the State Government, ., , .

(2) The net profit for the purpose of sectlon '42, shall 1‘)6 deter'mmed after such

prowsmn has beeri made. o DR £ w,: 4
45, In the event of any betterment leyy being imposed by the Statc Government Appomon- z

ment-of. - :
the apportionment of proceeds theréof in so far as they are attributable’to thc bctt reont 13T

operations of the Corporation, shall be credited to the ‘Corporation. .
Y ,,"\ Icvied by
"o LT Pt v : State
Sl S Govermnment.

. -

A - .o
46. (I) The Corporation shall, by such date. in each findncial year as.may be Financial
prescribed, preparc and submit to the State Government for approval, an antual E’ﬁcmm
financial statement and the' progtamme of work for the succeeding financial year and programme
the State Government may, approve such financial statement and. the programme “of af-work.
work of the Corporation as submitted by the Corporation or wn:h such variations as .
the State Government thinks fit. :

.(2) The annual financial statement shall show the cst;mated reoelpt,s and expendi- ;
ture during the succeeding ﬁnanclal year in. such form and details as may be - <y
. . prescribed. L
. {3) The Corporation shall be competent to make variations in the approved
programme of work in the course of the financial year; provided that, all.such varia-
‘tions and reappropriations out of the sanctioned budget arc brought to the notice
of "the State Government by,a supplementary financial’ statcment '

SR L e
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(#) A copy of each of the annual financial statement and the } programme of work
and the supplementary financial statement, if any, shall be placed before each House
of the State Legislature as soon as may be after their xeoelpt by the State Government.

l:im“;“ 47. : (1) The Corporation shall maintain books of acoounts and’ other books in
Audit. ofation te the business and transaction in such form, and in such manner; as may be
prescribed.

(2) The accouits of the Corporation shall be audited by an Auditor appomted
.- by the State Govemmcnt in consultatnon wnth the Comptroller and Audntor General
of India. - !

{3) Within ninc imonths from’ the end o!' the ﬁnanc:al year the Corporanon shail r\
s.- = send acopy of the accounts audited togethcr wnth a copy of thc repon of the Auditor '
‘thereon to the State Govefnment.” -~ . I

. (4) The State Government shall cause the accounts of‘ the Corporatlon together

. with the audit report thereon forwarded to it under sub-section (3}, to be laid before

.- each House of the State Legislature, as far as possible, before the expiry of the year
next succeeding the year to which the accounts and the report rclatc :

ﬁé‘?’”’;% 48. (I) Notwithstanding anything contained in the last prg:ccdmg section, the
auﬂff'of State Government may order that there shall be concurrent audit of the accounts of
accounts. the Corporation by-such person as it thinks fit. The State Government may also
direct a special audit to be made by such person as it thinks fit of the accounts of the
Corporation relating to any particular transaction or class or series of transactions

or to a particular period.

(2) When an order is made under sub-section (/), the Corporation shall present
or cause to be prescnted for audit all such accounts and shall furnish to the person
appointed under sub-section (), such information as the said person may require
for the purpose of audit.

CHAPTER VII
MISCELLANEOUS AND SUPPLEMENTARY PROVISIONS
Furnishin% 49. () The Corporation shall prepare and submit to the State Government,
m:fo?;nalﬁ:l in such form as may be prescribed, an annual report within six months after the end
accounts, Of every financial year of its activities during the previous financial year, with
feturns, etc. particular reference to—
(@) irrigation, command area development and flood control,
(b) water supply,
(¢) hydro-clectrical energy,
(d) recreation facilities,
(e) use of lands,
(f) re-settlement of displaced: persons, and-
(g) other activitics of the Corporation.

- (2) The Corporanon +shall also furnish to the State Government such returns.
statlstlcs reports, acctounts and other information with respect to its conduct of
affairs, propertiés or activitics or in regard to any proposed work or scheme as the
State Government may, from time to time, require.

Rehabili- 50, The rehabilitation and resettlement of the persons affected due to the Irriga-
tation and tion and the Hydro-Electric Power Projects shall be carried out by the State Govern-
""semg“ ment in accordance with the provisions of the Maharashtra Project Affected Persons pap,
project Rehabilitation Act, 1986:
afiected  proyided that, all the expenditure required to be mcurred by the State Government § of
PErSAnS- for the rehabilitation and the resettlement of persons affected by the Irrigation and
Hydro-Elcctric Power Project shall be borne by the Corporation.
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51. Every contract or assurance of property on behalf of the Corporation shall Execution
be in writting and executed by such authority or officer in such manner as may be of contragts,
provided by regulations. etc. )

52. Whoever contravenes the provisions of this Act or any rules or regulations General
made thereunder or fails to comply with any notice, order or requisition issued penslty.
under this Act shall, on conviction, be punished with imprisonment for a term which
may cxtend to gix months or with fine which may extend to one thousand rupees
or with both.

§3. Any officer or servant of the Corporation generally or specially authorised Power of
by the Corporation may at all reasonable time cnter upon any land or premises entry.
and do such things as may be necessary for the purpose of lawfully carrying out
any of its work or of making any survey, examination or investigation preliminary
or incidental to the exercise of powers or the performance of functions by the
Corporation under this Act.

54. All sums due or payable,by any person to the Corporation or recoverable Dues to be
by it on account of any chaige, costs, expenses, fees, rent, compensation or on any "°°"°’°‘} as
other account under this Act or any rule or regulation made thereunder or any f;:,'ffmo
agreement made with the Corporation and- all charges or expenses incurred in revenue.
connectien therewith shajl, wihout prejudice to any other mode of recovery, be
recoverable as arrears of land revenue,

55. (1) All notices, orders and other documents required by this Act or any Service of
rules or regulations made thercunder to be scrved upon any person shall, save as notice, etc.
otherwise provided in this Act or such rules or regulations, be deemed to be duly
.served.—

Tof (@) where a person to be served is a company, the service is cflected in accor-
1956. dance with the provisions of section 51 of the Companies Act, 1956 ;

(b) where the person to be served is a firm, if the document is addressed to the’
firm at its principal place of business, identifying it by the name and style under
which its business is carried on and is either,—

(7) sent under a certificate of posting or by regisiered post ; or
(i) left at the said place of business ;

{c) where the person to be served is a statutory public body or a corporation
or a society or other body, if the document is addressed to the Secretary, Treasurer
or other head officer of that body, corporation or society at its principal office,,
and is either,—

{i) sent under a certificate of posting or by registered post ; or
(ii} left at that office ;

(d) in any other case, if the document is addressed to the person to be served
and,— ’
N {i) is given or tendered to him ; or
(i) if such person cannot be found, is affixed on some conspicuous part of
his last known place of residence or business or is given or tendered to some
1dult member of his family or is affixed on some conspicucus part of the land
or building to which it relates ; or

(iii} is sent under a certificate of posting or by registered post Lo that person.

(2) Any document which is required ‘or authorised to be served on the owner or
accupicr of any land o1 building may be addressed *° the owner  or ** the occupier ™,
as the case may be, of that land or building (naming that land ot building), name
or description, and shall be deemed to be duly served,—

(@) if the document so addressed ie sent or delivered in accordance with
clanse (d) of sub-section (1) ; or

(.c.p.) H 421236 (2000—4-2002)
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(b).if the document so addressed or a cépy thereof so addressed is given or
tendsred to some psrson on the land or building or, where there is no person on
the land or building to whom it can be delivered, is affixed to some conspicuous
part of the land or building. \

(3) Where a"document ic served on the firm in accordance with this section; the
document shalil be deemed to be served on each partner.

(#) For the purpose of enablmg any document to be served on the owner of .Aany
property. the occupier (if any) cf the property may be required by notice in writing
by the State Government or the Corporation, as the case may be,-to statc the name
and address of the owner thereof

Putlic 56, Every public notice gwen under this Act or any rule< or rcguiat:ons made
notice how thoreunder shall be in writing and under the signature of the officer concerned and
o bf made chall be widely made known in the locality or in the firms or estates to bs affected

Nown,

: thercby by affixing copies thereof in conspicuous public places within the said
locality ‘or the said farms or estates, or by publishing the same by beat of drum or
by any other means that the officer may thik fit.

Notice §7. Where any notice, order or other document issued or made under this Act
rir”"'“’d for or any rules or regulations made thereunder requiies anything to be done for the
Periommance: doing of which no time is fixed in this Act or the rules or regulations, the notice,
order or other documents shall specify a reasonable period of time for doing the

same or complying therewith. _

ch“'t 58. (D Ifthe State Goveinment is of the opinion that the Corporation has made
Ill'l]:mp:ccoéf a default in the performance of any duty or obligation imposed or cast on'it by or
duty. under this Act, the State Government may fix a period for the psrformance of that

duty or obligation and give notice to the Corporation accordingly.

(2) If, the Corporation fails or neglects to porf‘o'r!il such duty or obligation within
the pcnod so fixed for its performance, it shall be lawful for the State Government,
to supersede and reconsultutc the Corporation as it deems fit.

(3) After the supersession of the Corporation and until it is reconstituted, in the
manner laid down in Chapter I1, the powers, duties, and functions of the Corpo-

or officers or body of officers as the State Government may appoint for this purpése,
from time to time. o

(4) All property vested in the Corporation shall, durmg the period of suchsuper-
session, vest in the State Government. .

Offences by §9, (/) Where 2n offence under this Act has been committed by a company,

CompaNies. wyery person who, at the time the offence was commited, was in. charge of, and
was responsible to, the company, for the conduct of the business of the company,
as well as the company, shall by deemed to be guilty of the offence 2nd shall be
liable to be procczded to be against and punished accordingly :

Provided that, nothing contained in this sub-scction shall render any such peison
liable to any pumshment if he proves that the offence way committed without his
knowledge or that he had exercised all dug diligence to pievent the commnssmn of
such offence.

(2) Notwithstanding anything contained in ‘sub-scction (/), where an offence
.upder this Act has been committed by a -company, and it is proved that the offence
has been committed with the consent or connivance of or, is attributable to any
negiect on the part of any ditcetol, manager, secretary ot other officer of the com-
pany, such director, manager, sceretary or other officer shall also be deemed to
be guilty of that oﬂ'ence and shall be liable to bz proceeded against and _punished
accordingly.

ration under this Act shall be carried on by the State Government or by such officer .

-t
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- Explanation.—For the purposes of this scction.—

(@) “ company " means a body corporate and includes a firm, association or
persons or body of individuals whether incorporated or not; and

) {b)  director ™ in relation to a firm, means a partner in the firm, and in rela-
tion to any association of persons or body of individuals, me¢ans any member
controlling the affairs thereof. : :

60. Unless otherwise expressly provided, no Court shall take cognizance of any Authority
offence rclating to property belonging to, or vested by or under this Act, in the for prose-
- Corporation, punishable under this Act except on the compiaint of, or upon infor. cution.
mation received from the Corporation or some person authorised by the Corpora-
tion by general or special order in this behalf,

61. (I) The Corporation or any person authorised by the Corporation by general com.-
or special order in this behalf may, either before or afier the institution of the pounding of

ptoceedings, comound any cffence made punishable by or under this Act. offences by
Corporation.

" (2) Where an offence has been compounded, the offender if- in custody shall be
discharged and no further proceedings shall be taken against him in respect of the
offence compounded. : :

62. Any person who obstructs the entry of a person authorised under section 53 Penalty for
to enter into or upon any land or building or molests such person after such entry obstruction.
or who obstructs the lawful cxercise by him of any power conferred by or under this
Act shall, on conviction, be punished with imprisonment for a term which may
extend to six months, or with fine which may extend to one thousand rupees, or
with both.

63, The Corporation may, with the previous approval of the State Government, Delegation
delegate any of its powers under this Act to any officer of the Stale Governmeni of powers of
or to any of its officers and may permit them to re-delegate specific powers to their Corporation,
subordinates, by general or special order made in this behalf.

64.. No suit, prosecution or other legal proceedings shall lie against any. person Protection of
for anything which is in good faith done or intended to be done under this Act or astion dtakeﬂ
rules or regulations made thereunder. ‘ }255?_0

65. The Chairperson, Vice-Chairperson, Members, Executive Director and Chairperson,

Officers and scrvants on deputation or of the Corporation, as the case may be, shall, Vice- '

XLV while acting or purporting to act in pursuance of any of the provisions of this Act g&?ggﬁfg‘m’
1860, O rules or regulations made thereunder, be deemed to be public servants within the Director,

meaning of section 21 of the Indian Pepal Code. Members
. . . } ' and Officers,
etc. to be
public
servants.

66. The provisions of this Act shall have effect notwithstanding anything in- Effect of

consistent therewith contained in ary other law. provisions
’ ’ ’ - inconsistent
' with other

laws.

" 67, () The State Government may, by notification in the Official Gazette, make Power to
rules to carry out the purposes of this Act. ' make rules.
H 4212—36a - ‘
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(2) AN rules made under this Act shall be subject to the condition of previous
publication,

(3) Every rule made under this Act shali be laid, as soon as may be, after it is
made, before cach House of the State Legislature, while it is in session for a total

zriod of thirty days, which may bz comprised in one sessior or in two sudcessive
sessions, and if, before expiry of the session in which it is so laid or the session
immediately following, both the Houses agree in making any modification in the
rule or both the Houses agree that the rulc should not be made, and notify their
decision to that effect in the Oficial Gazette, the rule shall, from the date of publica-
tion of such decision in the Official Gazette, have effect only in such modified form
or be of no effect, as the case may be, so however that, any such modification or
anaulment shall be without prejudice to the validity of anything previously done
or ommitted to be done under that rule.

+

P°ﬁ;{2 68. (/) The Corporation may, with the previous approval of the State Govern-

regulations. Ment make regulations consistent with this Act and the rules made thercunder for
all or any of the matters to be provided under this Act, by regulations and gencratly
for all other matters for which provision is, in the opinion of the Corporation,
necessary for the exercise of its powers and the discharge of its functions under this
Act,

(2) Pending making of the regulations by the Corporation with the approval of

the State Government, the rules and precedents followed by the Irrigation Depart-

«  ment shall, mutatis mutandis, be followed by the Corporation for carrying out its
functions.

Powerto 69. If any doubt or difficulty ariscs in giving effect to the provisions of this Act,

remove the State Government may, by order, give such directions not intconsistent with the

%‘?g%‘;,gg: provisions of this Act, as may appear to it 1o be nccessary or cxpedient for the
" removal of the doubt or difficulty :

Provided that, no such order shall be made after the expiry of a'pex iod of two
years from the date of commencement of this Act.

Dissolution 70, (F) Where the State Government is satisfied that the purposes for which the
Co . of Corporation was established under this Act have been substantizlly achieved so as
TPOTANON, 4 render the continucd existence of the Corporation in the opinjon of the State
Government unnecessary, the Government may, by notification in the Official
Gazette, declare that the Corporation shall bz dissolved with cffect from such date
as may be spzcified in the notification, and the Corporation shall be deemed to be
dissolved accordingly, and upon such dissolution the members (including the Chair-

person and the Vice-Chairparsons, if any) shall vacate their respective offices.

(2) From the said date,—

(a) 2ll properties, funds and dues which are vested in, or rcalisable by, thc-
Corporation shall vest in, or be realiseble by the State Government;

(&) all liabilities which are enforceable against the Corporation shall be enfor-
ceable against the State Government.
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SCHEDULE
{See section 1(2)]

. Area to which the Maharashtra Godawari-Marathwada Jrrigation Development
Corporation Act, 1998, extends.

Serial Districts covered Projects
No. '
n @ ‘ &)

: 1 Awurangabad .. All completed, on-going and f{uture Major

2 Jalna . - Medium and Minor Irrigation Projects within
3 Parbbani o . the area of operationof the Corporation

’ 4 Beed . .. [excluding Bhandardara Hydro-Electric Power
5 Usmanabad .. .. Project (PhasesI and II) and Ghatgar Hydro-
6 Latur . . Electric Power Project).
7 Nanded ..
8 Ahmednagar
9 Nashik

.




